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(b) Review by Government on
the working of the Port Trust.

(cy Statement giving reasons for
the delay in laying the paper
mentioned at (a) above. [Placed
in Library. See No, L'T-859/90
for (a) to (¢)]

I Bombay Port Trust Employees
(Recruitment, Seniority and Pro-
motion) Amendment Regulations,
1990,

II. Bombay Port Trust Employees*
(Classification, Control and
Appeal) Amendment Regulations,
1990.

SHRI K. P. UNNIKRISHNAN:
Madam, I also lay on the Table a copy
each (in English and Hindi) of the
- following Notifications of the Ministry
of Surface Transport (Ports Wing),
under sub-section (4) of section 124 of
the Major Port Trbists Act, 1963: —

(i) G.S.R, No. ©68(E) dated the
8.2.1990 publishing the Bombay
Port Trust Employees’ (Recruitment,
Seniority anqg Promotion) Amend-
ment Regulations, 1990.

(ii) Notification GSR No. 82(E)
dateg the 19.2.1990 publishing the
Bombay Port Trust Employees’
(Classification, Contro] ang Appeal)
Amendment Regulations, 1990.
[Placed in Lihrary. See No LT-851/
80 for (i) and (ii)]

Indian Telegraph (Amendment) Rules,
1990
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Report of the Justice D. P. Wadhwa
Committee of Inquiry regarding
the incidents relating to appre-
hension of a lawyer by Police etc.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI SUBODH KANT SAHAY):
Madam, I lay on the Table, under sub-
section (4) of section 3 of the Commis-
sions of Inquiry Act, 1952, a copy each
(in English ang Hindi) of the follow-
ing papers:—

(i) Report of the Jusfice D. P,
Wadhwa Committee of Inquiry
appointeg to inquire into the inei-
dent of the 15th January, 1988, in
St. Stephen’s College, University of
Delhi, regarding apprehension of a
lawyer by the Police, the incident
ang reporteq lathicharge on the 21st
January, 1988, outside the office of
the DCP North Delhi and circums-
tances leading to presence of a mob
in Tis Hazari premises on 17th
February, 1988 ang the resuliant
violence. ’

(ii) Memorandum of Action Taken
on the above Report. [Placed in
Library. See No. LT-886/90 for (1)
and (if) ]

MOTION FOR ELECTION TO THE
NATIONAL SHIPPING BOARD

THE MINISTER OF SURFACE
TRANSPORT (SHRI K. P,
UNNIKRISHNAN): Madam, I beg to
move the following Motion:

“That in purSuance of clause (a)
of sub-section (2) of section 4 of the
Merchant Shipping Act, 1958 (44 of
1958). this House do praceeq to elect,
in such manner ag the Chairman
may direct, two members from
among the members of the House to
be members of the National Shipping
Beard.”

The question was put and the motion
was adopted.
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